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3meer / ORDER

PER INTURI RAMA RAQO, AM:

This is an appeal filed by the appellant directed against the order of
Addl/JICIT(A)-1, Chandigarh dated 26.06.2024 for the assessment year
2019-20.

2. Brief facts of the case are that the appellant was an employee of
IDBI Bank Ltd., got retired on 05.01.2019. During the period year
relevant to assessment year under consideration, the appellant derived
income under the head °‘salaries’. The Return of Income for the A.Y.
2019-20 was filed on 31.08.2019 disclosing total income of
Rs.25,12,870/-. The said return of income was processed u/s.143(1) vide

intimation dated 16.11.2019 accepting the returned income.

3. On the receipt of the said intimation, an appeal was filed before the

AddlL/ICIT(A) with a delay of 667 days seeking rectification of the
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intimation on the ground that amount of leave encashment was wrongly
included in taxable income of the appellant. The rectification application
filed u/s.154 was not accepted by the system in the absence of any
variation between the assessed income and the returned income. The
AddI/JICITI(A) has dismissed the appeal in limine by holding that the
appellant had failed to file any explanation for delay. Even on merits
also, the AddI/JCIT(A) dismissed the appeal by holding that in the
absence of any variation between the assessed income and the returned

income, no appeal lies against the intimation u/s.143(1) of the Act.

4.  Being aggrieved, the appellant is in appeal before the Tribunal in
the present appeal.

5. When the appeal was called on, none appeared on behalf of the
appellant despite due service of notice of hearing but written submissions
were filed. In the written submissions, it was stated that the delay of 667
days had occurred on account of covid-19 pandemic outbreak in the

country.

6.  On the other hand, the 1d. Sr. DR submits that no interference by

this Tribunal 1s called for in the facts and circumstances of the case.

7.  Theard the 1d. Sr. DR and perused the material on record. The issue
involved in the present appeal is whether the Addl./JCIT(A) was justified
in refusing to condone the delay of 667 days. In this case, the intimation
u/s.143(1) was issued on 16.11.2019 admittedly served upon the appellant
on the same day. The appeal was filed on 12.10.2021. The submission of
the appellant that delay had occurred on account of difficulties caused to
the litigants on account of covid-19 pandemic outbreak in the country is
not acceptable since no explanation whatsoever was tendered by the
appellant in respect of delay for the period from the date of receipt of

intimation, i.e. 16.11.2019 tll 25.03.2020. In the absence of any
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‘sufficient and reasonable cause’ for delay, I am of the considered opinion
that the AddI/JCIT(A) was justified in refusing to condone the delay.
Even on merits, the Addl/JCIT(A) was right in holding that in the absence
of any variation between the assessed income and the returned income, no

appeal lies against the intimation passed u/s.143(1) of the Act.

8.  In the result, the appeal filed by the assessee is dismissed.

Order pronounced on this 09" day of October, 2024.
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